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O R D E R 

05.03.2020   Heard Counsel for the Appellant. Perused the record.  

Issue Notice. Requisite along with  process  fee,  if  not  filed,  be  filed  

by tomorrow. If the Appellant provides the e-mail address of Respondents, let 

notice be also issued through e-mail.   

Shri Abhishek Anand, Liquidator appears on behalf of Respondent 

No.1. Advocate – Shri Mrityunjay Kumar appears on behalf of Liquidator (for 

Respondent No.1). Shri Rahul Shukla appears for ‘Ms. Neelam Singh’ 

(Respondent No.2).  

Learned Counsel for Respondents are making references to various 

developments to demonstrate that the Appellant has been protracting and 

prolonging the proceedings of liquidation. It is also stated that the Appellant 

is a disqualified Director and cannot claim that his scheme should be 

accepted. It is also stated that he is disqualified under Section 29A                               

of  Insolvency  and Bankruptcy  Code,  2016,  which  would  apply  even   in  
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liquidation. Counsel for Appellant is claiming disqualification has been 

removed.  

Considering the rival submissions made, although we are issuing 

Notice, we are not passing any Orders of stay. The pendency of this Appeal 

will not come in the way of the Adjudicating Authority (National Company Law 

Tribunal, New Delhi Bench VI) and the Liquidator, in continuing the 

proceedings which are going on in liquidation.  

Respondents to file Reply within two weeks. Rejoinder, if any, may be 

filed within a week thereafter.  

The learned Counsel for the Appellant states that he has already filed 

IA (CAA) 37/ND/2020 before the Adjudicating Authority by which, it is 

claimed that he has tendered a scheme for approval. He states that the 

Adjudicating Authority may be directed to decide the same.  

We leave it to the Adjudicating Authority to deal with the matter 

appropriately.  

List the Appeal ‘for admission (after Notice)’ on 13th April, 2020.   
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